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2. Inthe certificate of Rule-7, for the words and figure "Rupees 75,000 (Rs. Seventy Five Thousand)" words and

SRR s -~

-,
b \

figure "Rupees 1,25,000.00 (Rs. One Lac Twenty Five Thousand)" shall be substituted.

3.  These amendment shall be deemed to have come into force with icffect_ from 15th February, 2005.

By order and in the name of the Governor of Chhattisgarh,
R. P. SHRIVASTAVA, Deputy Secretary.
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Réipur, the 2nd March .2006
NOTIFICATION

No. 288/ F-1 (14) 05/48/P. A.—In exercise of thc‘powers‘conférred by Sub-section (1) of Section 9 of the
Chhattisgarh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Pension Adhiniyam, 1972 (No. 7 of 1973) the State Government
hereby makes the following amendments in the Chhattisgarh Legislative Assembly members (Fee Transit by Railway)

Rules, 1978, namely :—

AMENDMENT

In the said rules,—
1. Forrule-3, the following rulé shall be substituted, namely :—

; "Subject to the provisions of the Act and these Rules, every member shall be provided by the ‘Secretary with
sets of coupon books, which shall entitle him and any person accompanying him to travel with in Inida by Rail and
by air value upto 1,25,000.00 (Rs. One Lac Twenty Five Thousand) in a financial year. : A

A Provided that total expenditure on journey performed by a member by rail and by air under section 5-A in the

said act shallnot gxcccd the amount of Rs. 1,25,000.00 (Rs. One Lac Twenty Five Thousand) in a financial ity
of which the maximum air journey will not exceed of Rupees 85,000.00 (5, gty Five Thousand) in a financial
year. : : ;

o . For re-imbureer..y1 of the amount of air journey performed under this rule the provisions of the Chhattisgarh
ViSudn Mandal Yatra Bhatta Rule, 1957 shall be followed." . ; ' »
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